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TRATIVE iRIBUNAL, HYDERABAD BENCH

IN THE CENTRAL ADMINIS
' AT HYDERABAB,

0.A.No, 1067/95,

Date of decision: 23fd March, 1998.

Betweeslls

Har Dayal Singh. .o Applicant.

And

1, Union of India represénted by its
secretary, Dept. of Science and
Technology, Tecynology Bhawvan,

New Mehrauli Road, New Delhi 110 016.

2. Surveyor General of India, Survey of
India, P.B.No.37, Hathbarkara Estate,

Dehradu, Utter Pradesh 248 001,

3, Director, South Central Circle,
survey of India, Barkstpura, Hyderabad.

Respondents.

counsel for the applicant:

sri P.B.Vijaya Kumar.

counsel for the respondents: 'sri N,¥.Raghava Reddy.

CORAM

Hon'bleSri R. Rangarajan,Member (A)

Hon'ble Sri B.S.Jal Par meshiar,Member ()
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0.A.No.1067/95.,

(per Hon'ble Sri B,S,Jal Parameshwar,Member (J)

Heard Sri Durga Rao for 5ri P.B.Vijaya Kumar,
the learned counsel for the applicant and Sri N.V.Raghava

Reddy #mx the learned counsel for the respondents.

The applicant in this 0.A., was appointed as

.

L.D.C., with effect from 12.12.1960 and was promotéd as U,D.C.,
with effect from 5.9.1966, Gradation list of U,D.Cs., WhS
érepared froﬁ 1964 onwards by the Department. The applicant
states that the preparation of Grodation list from 1964:®§§
illegai for not following the instructions of the Government
of India for the purpose of senicrity and promotion. It

is submitted that the method of drawing the seniority list
. the ca§g~of
was challenged before the Karnataka High court in/v,T.

rajendran Vs, Union of India ¢ +" THe. Karnataka High Court gave

: for :
'}diregxggﬂﬂn%.revision of the seniority list and the Department

finally published the revised seniority list of U.D.Cs.,

| o |
°n 20-8—1993./7'It'is stated by the applicant that by the
[ o

time the seniority list was finalised many of his juniors
e .

were promoted as SGO Superintendents/E&AOs., The applicant therefo

submits that while revising the geniority list of all cadres

r

A . '
the Department had to revise theé promotion of HC with effect
from 20-10-75 instead of 30,8,76, 0OS with effect from 14,12,1987

instead of 5.12.1991 and SGO SUberintendent with effect from

17.7,1991 instead of 3.7.1995

an i -
iﬁgﬂf/’ 1 d finally ag E&AO with
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effect £rom 28,8.1993 instead of 21.7.1995 taking into
account the promotions of the jﬁnior Sri Vilayatiram,.

The appiiCant has filed the 0O.A., prayiuy iv.e o
direction to the respondents to extend the benefit of the
judgment in 0.A,857/94 dated 6.12.1994 and for a direction
for promotion to the posts of Head Clerk, COffice Super-
jntendent, SGC Superintendent and Establishment Accounts

Officer with effect from 20.10.1975, 14.12,1987, 17.7.1991,

28.8,1972 respectively with all consequential benefits
jncluding payment of arrears of difference of pay and

all other attendent benefits.

The respondents have filed their counter similar

to the one filed in 0©.A,1065/95.

Th- grounds raised in this 0.A,, and the
reliefs claimed are similar to those in 0.A.1065/95
decided today. The applicent in this csse also is

sehior to Vilayatiram.
‘ /8h“ﬂmj$4bmﬂb
Therefore, ve issue similesx directionghgiven
| -

in O.A.1065/9§,in this 0.A., .which are as under:

(a) The c,se of the applicant shall Dbe
; i ‘
considered for promotion to the cadre of
Head Clerk, Cffice Superintendent in

‘accordanéé wiith the révised seniority
b

% o ' list. Qf“p.D-CiS‘.‘; _\finalise‘d.- Qn"zo..é-‘lggB.
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b} The respondents may donsicer the Gase of'_
the applicant accordingly and grant him
further promotions from the date from
which his junior was;promoted on the basis

of that revised seniority list.

c) The cyse of the applicant for further
promotions shall bejconsidered from‘the date
from which his junidr was promoted in thé
,said revised seniority list and accordingly
fix the pay of the applicant in the cadres
of the Head Clerk, éffice Superintendent etc.,
notionally from the date when his immediate
junior was promotecd and shall pay him

monetary benefits only from the date when

he shouldered the higher responsibilities.

d) Time for compliance 4 months from the date

of receipt of this order.

With the sbove directions, the 0.A., is disposed

of. ©No corder as to costs. ' )

R.RANGARAJAN,
1zgdsg’Member(J) : ' Member (&)

Date; 23-3+1998 &pﬁ

Dictated in ope? Court.
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Copy to:

1.

2,

3.

4.
5.

6.
17‘
8.

Secretary, Dept. of Science and Technology,
Feghnology Bhawan, New Mehrauli Road,
New Dalhi, ‘

Surveyor Gemeral of India, Surveyaxof India,
P.B.Nop37, Hathbarkara gstate, Dahradun,
Uttar "radesh-248 001,

Director, South CantraI'Circla, survey of India,
Barkatpura, Hyderabad, ' :

One copy to Mr.P.B.Vijaya Kumar, Advocata,CAT,Hyderabad.
One copy to Mr.N.,V.Raghava Reddy, Addl.CGSC,CAT,Hyderabad.
One copy to D.R(A),CAT ,Hyderabad.

One copy to HBSJIP,M(J),CAT,Hyderabad.

One duplicate copy.
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